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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

\?"‘SQQ QB@%& Ok

N €D &0

AL .o\ 8> v

.%45 NN leS \A}\

C SO N

g,

b

<%

Order dated 02.01.2002

This is a Division Bench matter.
Shri Ke.Swaln and AssoOciates, learned counsel
for the petitioner are absent mOr has there
been any request made on their behalf seeking
adjournment . Shri B.Das, learnecd Aéél.Stan'ing
Counsel is present, and submits that the Ci
has become infructuous in view of the fact }
that in the meantime the applicant has alre%dy
been appointed to the R post of EDBPM in
relaxation of educational qualification for
the said post as per rules in force on the
ground that at the time of his initial appoint-
ment as EDEPM he had the minimum educational
qualification which was required at that time
and the fact that he had worked in that post
for 17 years with that gualification. As the
applicant has been appointed to the post of
EDBPM the O.A. has become infructuous and 15
accordingly disposed of . As the getltluner5b
counselwas not present zmg and as I did not °
have the benefit of hearing him, it is made’d
clear that in case the applicant has any ';'
subsisting grievance with regard to appointment
as EDBPM, as mentioned by the learned A«S5.C.
he will be free to approach the Tribunal as
that will be a separate cause of action.

The O.A. is disposed of as above. NO costs.
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